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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH 

ORDER SHEET 

ApplicationNo 	 of 200 3 
Applicant 	 ....... J.Qht 	 Respondent(s). r.cr.... 

Advocate for Applicant(s)..4. 	 Advocate for Respondent(s) 
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t)ATED3O-12-2003, 

Fard Mr. t.N.tJdgata, Learned 

Counsel appearing for the Applicant and 

Mr.R.C.Rath, learned Standing Counsel 

for the Railwrson whctn a copy of this 

Oricjinal Application has been served. 

Applicant having faced a transfer 

fran BDBA to Gorakhnath Railway Station,has 

filed this Original Application U/s,19  of the 

krn in istrative Tribunals Act, 1985 
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NOTES OF THE REGISTRY 	 ORDERS OFTHE TRIBUNAL 

Existence of a right is net 

enough to approach a Court/Tribunal without 

trying to redress the sane before the 

authorities. One should try to bedress his/ 

her grievances before the authorities 

before approaching the Court/Tribuflal.' the 

said prenises,liberty is hereby granted to 

the 	plica t to represent h Ls grievance 

to his authorities/ResPondents arid, if such 

a representation is made by 02.01.2004.thefl 

the Respondents should give due consideration 

to the sane and pass necessary orders by 

20.1.2004. In the meantime, the order of 

transfer of the Applicant frcn% BDBA to 

Gorakhanath Rciilway Station shall rnain 

stayed till 20.1.2E4. 

With the above observations and 

directions.thiS O.A. is disposed of at the 

anission stage. 

Send copies of this order to 

the Respondents alorigwith copies of O.A. 

and free copies of this order be given to 

learned counsel for both sides. 

o3 

IcIAL) 


